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i NOsT/Pe500/5.114/84-85 - pivisional otffice. :

: A S Personnel Branch,

: . S ' Tiruchchirappalli,
N | Pateds |7,08,1993, |
S aat:d. Hx/cr.:t/sm/'rm, !
1g/1, 10th Main Road, S _ ' s
- Bubedar Mlaya, - _ . +
- Yesvantapur, . L
‘wﬁgangalgra.t 22, . N _E

BRI Bubg ;Your settlement,

yeou sre eutit;ad Zox c@mmutatianal'

000~

The following settlement dues are arranged to he paid

to. you () oXrGr (2) Cummutation; (3) Panaicn.

Payment of ICRC will be arranged on receipt of LA & hn

~form. mucn 15 enclosed herewith,

ceumutation will e arranged only after medical examinatian
as it is more than one year old case. Necessary form in dup;icate

-for commutation 18 enclosed for resubmission, The date of

medical examination will be advised later on receipt of youé
application .baly on tha recowuendation of tha mediaal boa.mE

o Pleasa advise the present dxsbursinf unit (Bank/snat ofﬁig 2) '”{'
. .40 enable to authorise for regular penuian, i , 3 DR N

o rm—.\gb W vy

¢

V’ f &£ Lf Z—-"““'J'“ -

.

for Sr.nivlgparscnnel Officer.

€/~ SX.DAC/TW. Shri, M.Shannugan, HI/I/TRT was retired on 31, 8,';3& RN

due to supaerannuation, 8Since he was involved in a SPE case, he - S

was suspended from 12,4,.84 and transferred to TRI Divisich, The

following settlement dues were paid. 1, ‘B - s,16,866/=

2, Provisional Pensiong -~ Bs.405/~ 3, CELS for’ 141 days B;? ZVﬁ(f '

4, GIS - Rs,500/~ He is due for the following amount: 1. DCRGs:

2, Commutationy 3, Pensicon. He was acquitted by the Hon‘ble Sple G
, Judge, Mehopolition arca, SBC on 20,7.,87. The SPB/SPE/SAc HAS hao ;.

~ W

since advised that C8I have decided not to go on appeal against the:.

acquittetd wyide letter No,VO/SPE/SBC/1/64 of 5.,7.93. Therefore fhe i
working sheet for pension, DORG iz send herewlith £or axranging } ;j
paywent, . His SR & = are alao enclosed. L , K !;;
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Y (:‘.K 4 4'
southiern hsllwaye . | 7
T | Livisionul ufilce/pepsonnel Be
Kool ok e U/ Vhid/ureup Cf Trusuerdruppulid e Gmlwilde
GenloVoleid | q -
CPO/HASe | T -
S?\ \'\ . ket mestpucturing of the ¢rndre of H & lHls
) Hedical sronch Srd neShanmigasm,
Exe8 & MI/ILI/T& stetdon in secle ‘
:3.’#\?.5&'53&2') (1":9‘;5&' ) ' )
! . ’ v ————t
“Refs Your office onder No«MD/95/25((%)
535/V1iL/reatructurding/H & KIs)dt. ¢
13=5-83, | st o
aney F’ arh
In terms of onlers contained 1n your office order | ,
dated L5385 eited cbove, the 2bovenened CxeCunloyee was ' - "y"‘<~‘f
promateds to officlete as 1 & *T/I1 in secle M. SFIL750(1) b
against g cestructurcd post ond retedned at his present , 1
stution as i N KI/II/TRJ/shations . o - o
Az the ébavmm;md ex-enployee was pleged urderp - ,
suapenglion from 12-¥~84 s per your oflice Lpbiter-vpfos/ei/ |
679 of Hemils Ln commection with case No.57/4% instdtuted -~

- to enable to teke further sciion to effect hls promotion as
H & MI/II and aleo for revigion of settlesent dues etc,

aeednet hism Ly Lhe CBL, hde gromotion as oo ul/IL apgainst

tic yeohpuckunod ot wss not @iven effect Yo, He nud Lioslly

retived frow poliwey Servicod v SLLErciMALLION 0N Uiy 77 TG
af T aoon 0f sledeitre : o ;

Bow e t.ovenassd Sxesundogee Las besn ee, ol tbed
of the ongryty,trpsey salnstl biao vy e ol Lu e wove
Guaby tuE€ .w‘éo aravle speciul Judge, Clty Clvid Jouril,
Ketropolitvan aress Sangslors Uliye 83 per .ube ultested copy
of the juigensul Cleium/ed? ppduced Ly hld,

h.k"“#w :

i
1
. )
CAg sueh 4% 15 requested that sancticn of the coupelant * * i
authority msy plense be cbtolned opd communioates far povocetdlon
of suspensiob of the, pbovonnaed execnrloyee ané also regidarie o
sation of the period of sUspersion viz.d<dehmbiy o e d 1o of : J
potirenent on superannustion vize ob the aftornoon of 3leBudu ' 1)
gy

a3 the fesvice fegleter of the ehovenpmed exeomnloyee
12 pequired to be returned to the donourabie Court of the '
Speceinl Judge Sity Civil Court, Banzolore ity afwer effecting . !
his promotion end arrapging resultant revised pensionary bepefit:, 4
1t 45 requested thot the ssxe way pleone be . ireglad as argent. T

—mae :T;—" .
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CENTRAL ADMINISTRATIVE TRIBUNAL
~ DANGALORE _BENCH

Second floor,
Commerciel Complex,
Indlranagar,

. Bangalore 560038,

Dated: 19 OCT 1993
'RPPLICATIDN NO(S) 305 of 1993,
RPPLICRNTS: H.Shanmugam

v/s. REspanrNTs.Southern Railuay,repreaenm'
Ted by"

o Generel Hanager Madras and
. TO0 o Others,

1. Sri,V,Nerasimhs Holle,
ﬁdvocate No.317,75th Cross,
12th—ﬁ-ﬂain,6th Block,
Rajejinagar,Bangalere-SSO 010,

2. The $enior Divisional Personnel ﬂfficar
Southern Railuays,Thiruchirapa11y-620001.

3, The Genera)l Maneger,
Southern Reilwey,
Park Toun,ﬂadras-ﬁﬂﬂ 003,

4, Sri.N,S.Presed,

&dvocate No. 242

. Fifth Main Road
Gandhinagar Bengalore 560 009.

Subject:-

Foruardlng of copies of the Drder<passed by -
"the Central Rdmlnlstratlve Trlbunal,ﬁbngalorez

Please find enclosed hereu1th a copy of the
DRDER/STAY/INTERIM ORDER, passed by this Tribunal in the

'-Q above said application(s) on15th Septemher,1993.

| o \ggg . . /W‘DEP Y REGISTRAR -
| V\M}o o “\07 3UD ICISL BRANCHES.

)



Pr?iﬁg THL CENTRAL ADMIWISTRATIVE TRIBUNAL
BANGALORL BEWCH, BRNGALORE

DATED THIS DAY THE 16TH OF SEPTLMBER, 1593

Precent: Hon'ble Justice Mr.F.K. Shyamsundar Vice Chairman

APPLICATION N0O.305/1993

Shri M. Shanmugam,

(Retired Health Inspector

Gr.I, Southern Railuay,

Door No.19/1, 10th Main Road,

Subedar Palya, Yeshuathapur,

Banqgalore = 560 022 Apnlicant

( Shri V,.N. Holle - Advocate )

Ve
1. The General Mznager,
Scuthern Railway,
Perk Town, '
Madres = 600 003
2, The Divisicnal Reilway Manzqer,
Scuthern Railuay,
Divisicnal Office,
Thiruchirapply = 620 001
3, The Chairman,

Railuway Board, ‘
New Uelhi. . Respondents .

{ Shri W,%. Prasad - Advocate )

This applicaticn has come uD today before
t-is Tribumal for admiesion. Hon'ble Justice Mr,P.K,
Shyesmsundar, Vice Chairman made the fellouwing?

R DEEK

Having heard bcth € ides, I =dmit this
acpliczticn made under Secticn 19 of the rdminietrative
‘ N\
" % . - . . )
ribunals Act and«lisnose it of f on ites merits &as well,

, @anplicant has been caught up in s prosecttion

hched by the Central Burcau of Investigation for



allegedly accepting illegal gratification while .}

in service and had been under suspension even while

“the criminal proceedings‘were pending against him

at the Hjgh Court ievel. His retiral benefits uere
net_fully settled thereby excepting For'grant of
provisional pensiqn pendihg disposal of the criminal
prdceedings against him,

2, Having-beeﬁ Closeted in the criminal

proceedings from the year 1984 till he was finally cleared

&

by the High Court in a criminal ‘¢&se, coby of which

‘has been produced herein at A-3 affirming his

acquittal of the offence of attempt or'reeeiving
illegal gratification, he had been denied all the
retiral benefits to which he bas entitled to under
law, But, even after adherence of the acqu1ttal

made by the ngh Court there was further delay in

the matter of settling his retiral benefits and hence
he has come up to this Tribunal seeking such benefits
like payment of complete retlral beneflts, pension,
DCRG with 18% 1nterest and scme ccnsequential benefits
as well llke re-structurlng his pay scale ete. etc,
.apropbs vhich there is a specific préyer in this

application,

3, Bn being notified, the Railway Administration

who are the respondents herein contested the matter

and justified the non-granting all the retiral

~benefits, non payment of which is complained herein.

Shri Prasad for the Railuays tells me that the Railuays

have since arranged payment of all the retiral~behefits

'liké pension,and QCRG. He invited my attention to

‘a telegraphic communication sent to him by the Railuay

Administration uhich says that the relief spught. for.

I,

4
B




L — -

in the application is under coneideration and DCRG

",-.

. and Pension being arranged

4,
¥

._~..—.....,4 . A -t

In the light of the telegraphic communtcation
referred to supra, there is no hurdle for the
. applicant receiving all the pen31onary benefits, DCRG
etc. since the Admxnistration itself has apparently
gone into the task of ascertalning what is due to h1m
and proposss to order remlttance thereof all of which
1ndicates that the Railuway Admlnistratlon nou sees no
reason to contest this application and therefore all
that I should do is to direct the Railuay Administration
to abide by the contents of the telegram referred to
Supra and in consequence to ascertain and make full
payment of the retiral benefits due tc the applicant
,such as pension, DCRG etc. uitnin three months from the
-date of receipt of a copy : of thls order, The Railuay
Adm1n1strat10n’U111 also take a decision touching the
prayer of the applicant for other consequentlal benefits
llke re~structur1ng of pay scale etc. in relation to
which he appears to have made a representation at
Annexure A-6. The Railuvay Administrition will consider
the ~said representatlon and do uhatever is necessary
in that matter u1th1n the three months period granted
to them hereln. There is of course a questkon of

payment of some interest to the applicant who

had not had the benefit of full retiral benefits since

the date of his retirement in the year 1984, Ulthholdlng.
of the same is traced to pendency of the cr1m1na1
proceedlngs but now that the crrmlnal proceedlngs have :

uf’ﬁL";jh ended in favour of the applxcant at the highest level

i .~;‘ N!S 54)\

’f;‘yz"~~~ff\namely the High Court, for whatever reason it may be,

S el N\

! q?if N\ Ulth the prosecutlon having failed to make out a
\ew Y s e - }
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case against the applicant, denial of retiral ' .
beﬁefits cannot possibly be countenahcéd. Under |
the circumstances, the Administration is bound -
to pay interes£von the pénsionary benefits like ‘
DCRG amount which are due tb him as of‘nou, But I
: am happy to notice that the Railuay Administration
' itself has taken note of this situation and issued
F . general orders stating that where retiral benefits
! have been déhied tc their employees on account of
ﬁ administrative lapseé and bureaucratic lethargy

etc., in all such cases the retiral benefits should
- be accompanied1by paymentlof interest, Shri Prasad (o

invites my attention to the aforesaid orders,

r S, In that view of the matter, it becomes

T : my duty to direct the Administfatipn to add interest
to the retiraljbenefits like pensioh, DERG etc.
which they are géing to pay heréafter. However,

the quantum of interest to be paid by the Administraticn

in my view, should not be below 12%, Shri Prasad says "

that the Administration has Qndertaken to pay 10%

I
T ety
PRI

"";OMENE;§§* ~interest, but, I think 10% is tco lou and, therefore,

\, [P
'{r."’ Va -~ T

. et <\
(&0 @ NENy it should be 128, This application stands finally

Dl _
V¥ i disposed off with the afeoresaid observations with no

);v§€order as to costs, Send a copy of this order to the
;jy Divisional Railway Manager, Southern Railway,
Divisicnal Office, Thirucﬁirapply (R;Z) fer information

- and compliance,

P e e e e
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